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RECORD OF PROCEEDINGS

Transfer Petition(s)(Civil) No(s). 280/2020

MOTILAL (DIED) AS PER LRS Petitioner(s)
VERSUS

THE DISTRICT COLLECTOR & ORS. Respondent(s)

(FOR ADMISSION )

Date : 11-09-2020 This petition was called on for hearing today.

CORAM
HON'BLE MR. JUSTICE V. RAMASUBRAMANIAN

For Petitioner(s) Mr. Varun Thakur, Adv
Mr. Brajesh Pandey, Adv
Mr. Varinder Kumar Sharma, AOR

For Respondent(s)

UPON hearing the counsel the Court made the following

The petitioner has come up with a very strange prayer,
seeking the transfer of their writ appeal filed in Telangana High
Court to the High Court of Delhi. The issue involved in the writ
appeal pertains to land acquisition proceedings, initiated by the

erstwhile state of Andhra Pradesh(now the State of Telangana).

Though, the learned counsel for the petitioner
strenuously contended that the petitioners have lost everything and
that despite his best efforts, he is unable to have the case taken

up by the High Court of Hyderabad for final disposal, the reason
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for petitioners seeking transfer, cannot be accepted. Every court
has its own limitations. Therefore, no petition can be transferred

from one court to another on the sole ground of delay in disposal.

Hence, the transfer petition is dismissed.

(MANASWINI DEVI SHARMA) (R.S. NARAYANAN)
SENIOR PERSONAL ASSISTANT COURT MASTER (NSH)
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